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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

C.P. NO. 95/1998
i n

O.A. NO. 2485/1997

-or-

^  New Delhi this the 24th day of March, 1998

HON BLE SHRI JUSTICE K. M. AGARWAL, CHAIRMAN

HON'BLE SHRI R. K. AHOOJA, MEMBER (A)

Vijay Bahadur Singh S/0 Ram Singh
Assistant Commissioner of income Tax
Room No. 501 , Income Tax Office
Sanjay Place,
Agra.

• - AppI i cant

(  By Shri K. B. S. Rajan, Advocate )

-Versus-

1 • Shri N. K. S i ngh,
Revenue Secretary,
Ministry of Finance,
Department of Revenue,
North Block,
New DeIh i-110011 .

2 • STir i T . K . Das ,
Chief Commissioner of Income Tax
Income Tax Office,
Aayakar Bhawan,
16/69, Civi l Li nes,
Kanpur.

o r d e r (ORAL)

Respondents

Shri Justice K. M. Agarwal :

Heard the learned counsel for the appl icant on
adm i ss i on.

2, In OA No. 2485/97 decided on 5.12.1997,
this Tribunal was pleased to quash the proposal for
cancel lation of Pr°motion givan' to the appI icant on
8.5.1997, There was no further order either to give
hi™ posting against any particular post or to continue
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